IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD.
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In this application the petiticner has challe-
nged the order dt. 17.8.89°* whcreby her services are sough
1

to be terminated with effect from

When the matter came up for admission, we have

heard Mr. HG.K.3hah for Mr. A.H.Soldnki.’&e seeks permission
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to withd-aﬁé apn lchtlon to enable him to examine the rule

géverning the services of the petitioner, and other matericls
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petitioner, The permission
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is granted as prayed for, The petitioconer will be

W

to file a fresh apnlicaticn on the same cause of action,

Accorcdingly the apgplication stands disposed of
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